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SHRI KHURSHED ALAM KHAN: I quite 
appreciate the hon. Minister has inherited a 
certain legal difficulty and legacy from the 
past which has heen made richer during his 
time by the prolonged negotiations. But may I 
know from him whether at least he Will fix a 
uniform price and uniform terms and 
conditions for the supply of gas, whether it is 
supplied by these agents or directly by the 
companies? 

SHRI H. N. BAHUGUNA: All I can assure 
him is that such a thing is in mind and very 
soon the whole thing Will be brought under a 
uniform system. Much time is not wasted in 
doing this. 

DR. RAFIQ ZAKARIA: May I draw the 
attention of the hon. Minister to the plight of 
the consumers in this regard, as far as the city 
of Bombay is concerned? As soon as I 
resigned my Ministership, I know with what 
great difficulty I could get one cylinder and 
this process is going on. Therefore, simple 
elimination of certain agents is not going to 
solve the problem, so, Sir, I would like to 
know from the honourable Minister—I have 
raised this question last time also— whether, 
in the interest of the consumers, it would not 
be better if he takes over the Bombay Gas 
Company and if he sees that alongwith the 
cylinders, supply also becomes available so 
that all the blackmarketing and the delay and 
the difficulties that take place are eliminated. 

SHRI H. N. BAHUGUNA: Sir, let me 
make the point very clear: The Bombay Gas 
Company is a municipal venture. 

DR. RAFIQ ZAKARIA: No, it is not a 
municipal venture; it is a private venture. 

SHRI H. N. BAHUGUNA: It is looked 
after by the Municipal Board and it is under a 
licence given by the State Government to the 
Municipality and the Government has nothing 
to do with that Company. We do not propose 
to take it over because most 

of it is junk and we do not propose to take 
over any junk. 

DR. RAFIQ ZAKARIA; Sir, I would i like to 
point out one thing. As the Minister for Urban 
Development, I had dealt with this problem. But 
the Minister is not properly informed when he 
says that it is a municipal concern of the State 
Government. Simply because the Municipal 
Board has to get a licence from the State 
Government or simply because the State 
Government has to give the licence, it does not 
mean that it becomes the responsibility of the 
municipality or the State Government only. The 
only question that is involved is one of funds 
and, Sir, if he gets the junk, he will get it for a 
song and if he gets it for a song, it would be 
good because the entire distribution will be at 
his disposal and I think that, in the interest of 
the consumers, he should be bold enough and he 
is an able Minister and we all appreciate his 
courage. 

SHRI H. N. BAHUGUNA: Sir, we have 
gone into this question and found that the 
existing Bombay Gas Company, as it is, is not 
worth being touched even with a barge-pole 
by us. But, if the State Government wants to 
do something about it, we will have no 
objection. 

MR. CHAIRMAN: AH right. Next 
Question.    Mr. Bhishma Narain Singh. 

 

†The question was actually asked on the 
floor of the House by Shri Bhishma Narain 
Singh. 



17 Oral Answers [ 21 AUG. 1978 ] to Question* 18 

 

+ [Renewal  of  permanent  way 

*694. SHRI BHISHMA NARAIN SINGH: 
t 

SHRI KHURSHED ALAM 
KHAN: 

SHRI  IBRAHIM  KALANIYA: 
SHRI BHAGWAN DIN; 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that fairly large 
portions of permanent way are overdue for 
renewal and that such tracks are considered' 
unsafe for operational use; and 

(b) if so, what steps Government propose 
to take in this direction?] 

 

 

t[THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) and 
(b) A statement is laid on the Table of the 
House. 

Statement 

(a) and (b) Though it is not a fact that large 
portions of permanent way are overdue for 
renewal and that track on these portions is 
unsafe for operation of trains, out of about 
61,000 route kms. of Indian Railways about 
6000 route tons, of trunk and main lines is 
due for primary renewal. Renewals of such 
portions of track are being programmed in 
phases every year, subject to the availability 
of funds. The portions of track due for 
renewal are, however, maintained in fit condi-
tion, by carrying out necessary casual 
renewals of track components so as to ensure 
safe operation of trains. 

In order to step up the pace of track 
renewals on the Indian Railways, it is 
proposed to make increased funds available 
for track renewals during the coming years.] 

 

t( ] English translation. +The question was actually    asked 0n the floor of the House   by   
Shri Bhishma Narain Singh. 
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SHRI KHURSHED ALAM KHAN: Sir, it 
is really difficult to share the optimism of the 
hon. Minister in this matter because a large 
number of rail fractures have been reported 
during the last one and a half years, and the 
Minister must be aware of it. Besides, I would 
also like to know why, on such a section as 
Bombay-Poona where you have the 
prestigious train like the Deccan Queen, it is 
also not allowed to run on certain sections oi 
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that track because the track is not considered 
very safe. I would also like to know whether 
you are unable to buy these rails for lack of 
funds or it is due to the difficulty in arriving at 
the agreed price with the suppliers. If there 
was any difficulty in arriving at the agreed 
price, why was this matter was not submitted 
for arbitration, negotiations or mediation? 

PROF. MADHU DANDAVATE: Sir, I 
would split this question into two parts. As far 
as the first part is concerned, I am neither an 
optimist as alleged by him nor am I a 
pessimist as I suspect him to be. But I ana a 
realist. As far as the second part of the 
question is concerned, it is true that there are 
certain financial constraints. At the beginning 
of the Fifth Five Year Plan, about 2400 km. of 
backlog was there. At the beginning of the 
sixth Five Year Plan, the backlog of 6000 km., 
including something that is likely to come up, 
will be there. That would require an amount of 
Rs. 560 crores, nett. We have actually 
assigned Rs. 350 crores. Lastly, there was the 
question about the difficulty coming up 
because we are not getting the allocation or 
difficulty about the price. Sir, both aspects are 
there. As far as the price structure is 
concerned, if there is some difficulty with the 
Bhilai Steel Plant and others from whom we 
are getting rails, we would leave the entire 
matter to the Finance Ministry, and with the 
cost accounting machinery they will decide 
about the price, and we are prepared to pay 
that without any argument at all.   That  js  the 
present position. 

 

 

SHRI ANANT PRASAD SHARMA: Sir, 
the hon. Minister has stated that track renewal 
is undertaken under three conditions. Firstly, 
the tracts are tested; secondly, they take into 
consideration the density of the traffic and 
thirdly they examine the condition of the track 
and see whether they can do it on priority 
basis on the main line or other sections. I 
would like to know as to how these three cate-
gories are fixed. Suppose they find after 
testing that the route kilometer is more than 
6000 kilometers, in that case will they stick to 
the figure laid down by him or will they go 
beyond 
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that and even if funds are no* available, they 
will find the funds, as he has said, from other 
places by reducing the expenditure on other 
items because this is more important than 
other work? 

PROF. MADHU DANDAVATE: Sir, in 
addition to what I have stated earlier, there is 
one more factor which the hon. Member 
should take note of. Even before testing the 
track by ultrasonic devices, we know the 
general life of a track. For primary renewals, 
the life is 20 to 25 years and for secondary 
tracks, it is 25 to 30 years. Knowing when 
exactly the track was laid or the rails were 
manufactured, we tentatively know at what 
stage the life or a particular rail is. Further 
detection by ultrasonic devices gives us the 
facility of having the knowledge fractures that 
case likely to take place. He has also asked 
another question that is' how we are going to 
stick only to 6000 route kilometers. In fact, 
that particular number has been arrived at on 
the basis of life span of lines and with the help 
of detecting instruments and if further 
detection indicates that more fractures are 
likely to take place On further routes, we will 
not stick to these 6000 kilometers. For 
instance, for the health of the population we 
will always go not by the fixed number of 
those Who are suffering from diseases, but if 
more diseases are discovered, we have to treat 
them. In a similar manner, if more rails are 
detected which are likely to have fracture, 
then we will take action. In that event, we may 
have to go even beyond 6000 kilometers. 

SHRI KALYAN ROY: What about the 
fractures  in the Cabinet? 

PROF. MADHU DANDAVATE: Fracture 
in the Cabinet is an internal problem. No 
ultrasonic device is required for that. 
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Gas  Distribution  Agencies 

♦695. SHRI GOVINDRAO RAM-
CHANDRA MHAISEKAR; Will the Minister 
of PETROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to   state; 

(a) whether Government have decided to 
fix the minimum and maximum number of 
gas connections to he distributed by one 
agency; if so, what are the details in tins 
regard; and 


